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(Order . per Hon'ble Shri B.5.JA1 PARAME SHwAR; Membsr. (3) ).
Nong for the applicaht. Shri Lakshmi Kaﬁtha Rao
for the respondents. Shri Krishna Devan submits that Shni
N.Ram-8oken 'Rao requested for an adjournment,but the point
involved is simple in ths senge that the factual vaerification
in regard to the filing of %a;peal has to be verified. The

raspondents counsel informed that the appeal has naot been filed

by the apﬁlicant so far. In view of it, the direction that is

‘going to be given in this 0.A. is not going to be adusrse sven

if. the lsarned counsel for the applicant is not going to he heard.
. . ey : :
24 The applicant rﬁ-%k*ﬁ*%ff? filed this 0.A. -bo—doedare
P .
to call for the records relating to ordar No.AP/ADM/Viz/S94/75
dt.24«-2-%4 and a consequantial order No AP/ADM/VIG/94/81 dt.
28-2-34 passed by the respondent No.%, to quash them or to

set aside them as hoiding &hem. arbitrary, unjust and illegal.
. A’

3. The brief factg of the 0.A. are as under :-

The applicarnt submits that he was recruited as Louer

‘Division Clerk in the Employees Provident Fund Organisatian.

That he joined the organisation on 13-12-96. That he belengs
to 5C Community. That he was recruited against a vacancy reserved

for SC community, That he earned promction as UDC with effect

~

from 10~-5=73 and as hsad clerk from 12-8-87 proposing to keep

his nameg immediately atbove ane Smt.V.Kamala.

4. It is further stated that while he was functioning as ﬁi
N

Head Clerk in the Sub Regioﬂai 0ffice, Warangal, he was implicated

in a criminal case before the learned Principal Asst.Sessions
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Judge at Warangal., That he was charged for an affancilundar

ae;tion 307 of IPC. That in the said prosscution the Sessions
Judge convicted the appli cant to undergo rigerous imprisannsﬁt
Por 7 years and also with a Pine of B,1000/-. Ageinst the said
judgemant he preferred an appeal bafere the Court of Adgitianal
Sessions Judge in-Criminal Appeal Ne,32/92. The Criminal Appsal

was allewusd on 8.10,92 and ths conviction was sat aside and that he

.\-‘* e

. . »
Accordingly, ha exscuted a Land for keeping good behavious as per
“ —

the directions of the Additional Sessions Judge. Even bafore his
appeal was disposed of; the respondent No.1 initiated Disciplinary

Proceedings against the applicant on the graundgvpf his conuictian.%_

i
3

b
That he was directed te appear on 22-186-22 inthe Disciplinary y
. )

Proceedings, That he appeared baforé the Enquiry Officer and brought
to his notice yha order passed by Principal Asst.Sessions Judge and
his raleage on probation, That the Enquiry Dfficer concluded the
Enquiry inspite of his protests that he was served with a notice

te show cause as to why he should not be imposed with a pénalty of

removal from sarvica.‘ That he submitted s detailed reply dt.17-6-83

asn on 24-2-94 the raspondent No,.,1 impossd the penalty of reduc-

tion of pay by two stages in the time scale of pay with effact from

1=-3-92, ODuring the currency of the penalty, he was not entitled to

earn ths increments, The said order was followed by anothaer order
dt.28-2-94 treating the period of suspension as on suspension and
not as on duty. The applicent has challenged these two orders in

this 0.A.
Se The respondents filed a counter stating that ths pr oceed-

ings dt.24~2-94 have bsen passed after taking into consideration

the circumstances of the case as well as the explanation of the
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of the applicant and that the respondent No.1 has disclosed the
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reasons. The findings of the Criminal Court do not show that theras
is any quastion of implication of the applicant. As per the jddge-'
ment dt.9-10-92 the applicant uas raleased on probation on account

of his conuictiuﬁhndar section 324 of IPC. On that ceunt Departmenta’

} . .
Procesdings initiated against him under Rule-~15 of the EPS Staff f
Rulses, 1971 that ths applicant participated in the proceedings.

That the suthorities wers fully aware ef tha implications of tha

interpret with the impugned orders.

6.,  Since the applicant?;as convicted undaer gection 324 of IPC‘_
and was released on probation, the resperdents wers right in iﬁitiatét
ing the Disciplinary ﬁracaadings against the applicent., The ordsr )
passed by the Diéqiplinary Autharity is an appaalabia ardér in tarmsg

L :

of Rula-8(2) oﬁQEmplnye-’a Provident Fund Staff (D&A) Rules., #¥ ;
Pfhe contention of the applicant in this ﬂAr;hat ha cannot be +aeken

5ﬂi)uith the Disciplinary Proceedings in view of the fact that he was

relsased on prebation., He raised other cententions also.

e He may make a comprehensive appeal indicating all the con-
tentions raisad in the Original Application and submit fhe
memorandum of appeal to the appellste authority within a peried of o
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two months from the date of receipt of a copy of this order.

1f such an apneal is received uvithin the stipulated time,

the appellete authority should consider the same and dispose of

the .same in accordance with the Lau within a period of 3 months

from the date of receipt of such an

1.
(a8 TWITHN TNESE CLIBLLLIONS, i un

shouid be considered even though it

stipulated pesied in the ODiscipline
' \

appeal,

40 WALDPUIRUY o
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is not filed within the }zun
- . - . ' .
& Appeal Rules. Appellete

Authority shallconsider the appeal presented by tha applicant gnwedds
1

without going inte the guestion of limitation,

7 No order as to costs.
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(R.RANGARAJAN).
Membsr (A) :
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Provident Fund 0ffice, Hyderahadf

Regional Provident Find Commissioner-I, ”
Provident Fund Dffice, Barkatpura, Hyderabad,.

bne copy to Mr,N.Ram Mghan Rae, Ad-ocate,CAT,Hyderabad.
714, Brindavan Apartments, Red Hills, Hyderabads

One cepy to Mr.S.Lakshmikantha Raa, Aduuoate,CAT,HydarabadL

One copy to D.R.(R), CAT, Hyderabad.

> One copy to Library,CAT,Hyderabad,

One duplicate copy.
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